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IN THE CENTRAL ROMINISTRATIVE ThIBUNAL 
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BENCH 	AT. HYDERABAD 

I 

G.M .No.9Q7/89. 	 Date of Order 	20-12-1989, 

K.Tirupathaiah & 4 others 

...Applicants 
Uerus 

The Divisional Railway Manager (BG), 
South Central Railway, Secunderabad, 
& 2 others. 

..Respondents 

/ Counsel for the Applicants 	: 	N/s P.Krishna Reddy 
P.Sridhar Reddy 
P.Sarada. 

Counsel for the Respondents 	Shri P.lienkatarama Reddy 

CORAN: 	 .1 

t HQNOURRBLE SHRI D.SURYA RAG : MEMBER (JUDL) (I) 

' HONDURABLE SHRI R.BMLA SUBRAMANIAN : MEMBER (A) 

(Judgment dictated by Honble Shri 
D.Surya Rao, Member (3) 	). 

The app1icants.hereiniled this application seek—

ing a direction to the respondents to absorb them as Yard 

Porters in the pay—scale of Rs.750-943 consequent on their 

having been empanelled for absorption in that category by 

9604.R-.a StmtCtuoG1. 

bjt'order No.C1/535/CL/R dated 26.10—B7j,  It is the case 

of the applicants that they tare subjected tot screening, 

which was conducted on different dates i.e. on 28-7-87, 

29-8-87, 5-9-87 and 19-9-87. After the screening, 1&k list 

of empanelled candidates for absorption as Yard Porters 

in the scale of Rs.753-940 in the operating Department was 

published. The names of the applicants ar,e listed as Serial 

contd ...2. 



Nos. 23 9  25, 27 9  30 and'40. They were further subcted to 

a Medical Examination and declared Lit for Class M—.II. Despite 

being emplanelled and ha'Uing been passed the medical exami— - 

nation the applicants werenot given employment. They there—

Lore represented to the Divisional. Railway Manager (BC), 

South Central Railway, Secunderabad about the injustice dOne 

to them. Later' they learnt that the South Central Railway 

Nazdoor Union had represented to the respondents that the 

applicants have been empanelled on the basis of bogus 

certificate card4produced by them and that they were not 

worked under the Station Superintendent, Bhadrachalam Road. 

The applicantbthereupon represented to the respondents andR'Z 

Union placing before them the certificate cards and also 

k 'cot fri.k 	\4 v 	k wo'tU4 in. Coi,o1 ka)nn 4 %k4..cL1aa Pot 
Ii v e r e g is t e r b*e&a tMaJ 	aues—a'e.&n-slideth_----T..he-y.-sataü -J? A 

stated that the 2nd applicants name alone'ot found in the 

live register, but this is due to a mistake. It is wntended1  

that )on this representation the Oivisional Railway Manager(BC), 

sent a reply rejecting the claim of the applicants for 

WA 
appointment. In this letterit is stated that the enquiry 

revealed that the applicants have not worked as Casual Labours 

at Badhrachalam Road Station and therefore they cannot be 

empanelled for regular absorption in class IV categories in 

Operating Department. It is in theSe circumstances the 

application is filed. 

2. 	We have given notice before admission to the 

respondents. We have heard the learned counsel for the 
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To: 
1 

is The Divisional Railway Manager, 	(Broad Gags), 	south 
Central railway, 	Secunderabad. 

 The Assistant Personnel o?i'cor (Broad Gags), 	nouth 
contral railway, 	secunderabad. 

 The Station superintendent, 	south central railway, 
Badradhalam Road, Khammam district. 

U  One copy to Mr.P.•Krishna Reddy, 	Advthcate, 	3-5-399, 
Himayatnagar,Hyderabad-29. 

 One cop/ to Mr.P.\Jsnkatarama Reddy, SC for Railways, 
CMT,Hyderabad. 

 One mop spaie copy. 
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applicant Shri P.Krishna Reddy and the learned Standing 

Counsel for the Railways. The short question which abises 

for determintion is whether the applicants are entitled 

for empnelment and regular absprtion as Yard Porters. 

Their names were., deleted from. the list of empanelled 

candidates by an order dated.20-9-1988. But it doesnot 

reveal that the applicants were, heard or that any notice 

was given to them before their names were sought tobe 

deleted from empanelment list. Principles of natural 

justice require that such a notice should have 

given to them. In the circumstances the application 

is disposed of with a direction to the respondents to 

issue a notice to the applicants to show cause why their 

names should not be deleted from the list of empanelled 

candidates bringing out all the circumstances and facts 

which establish that the cards produced by them are bogus. 

Rfter such notice an opportunity to make a representation 

on the said notice should also be given to them and only 

thereafter their representations should be disposed—of. 

With these directions theapplication is disposed of but 

without costs. 

(o.suRvA RAG) 
	

(RBRLA SUBRAMANIAN) 
IYlember(J) 
	

Member (a) 

I 

II av,l. 

Dt.20th December, 1989. 
Dictated in open court. 

'YEP~Y R~EOISTRA4pr' 
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